
IN. THE CENTRfl ;..DnINISTRATIVE TRI2UNIAL HYDERABAD BENCH AT HThERABAD 

- 	 0.A,NQ. 2-J /93 - 

Between: 
	 Date of Order: 6/7-93 

Divisional Failway Nf.nager,, (EG) 
South CeUtral Railway, Secunderabad, 

Pcrrnent r. -jy Inc-rctor (Con) 
S.C. Rly, Secunderabaci. 
ChieQ Signal Inspector, 
Signal & Telecomunication Lpartrnent, 
S.C.a]y, Secunderaba*1 	- 

appl Ic ants. 

ant  
Presiding Officer, Labour Court, 
Narayanaguda, A.P. Hyderabad. 

Respondents. 

For the hpplicantsL Mr.N.I:.Devraj, C for Rlys. 

For the Respondentss 

CCRAM: 
THE HON' BLE Mic. JUSTICE 1%,l'JEELArRI RAO VICE CHAIRMAN 

N 

AND 
THE HONTBLE MR.P.p.TImwENoADJivi : r1ErzBEr.(ADrai 

The Tribunal made the following Order:- 

in C.M.P.No. 

Admit. The operation of the order dated 11 

I  4 /83 is suspended until further orders. 

Issue notice to the Kespondents. 

Post the case on 6.9.93. 

To 
The Divisional Railway Manager (B.G) S%C.Rly, Secunderabad. 
The Permanent Way Inspector (con) S.C.Rly. Secuncierabad. 
The Chief Signal Inspector, Signal & Teleconmunication 
Department, S.C.Rly, Secunderahad. 

The Presidiàg Officer, Labour Court, Narayanaguda, FTyderabad. 
One copy toi4r.N.R.vraj, SC for Plys. CAT.1-Iyd. 

6., One copy to Mr. 
7. One spare copy. 	- 

pvm 

1 



Ac]nhitted and Interim directions 
issued 

Allowed 

Dipsed of witbdi±ectjons 
Dis4ssed 

Dismkssed as withdrawn 
Dismissed for default, 
Rejedtec3/ Ordered 
Nbordey± as to costs. 
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TYPED BY 	 COMThRED BY 

CHECFED BY 	 APPROVED BY 

IN TIM CLNTpj ;.D:IIIcISTEATIVE TRIBUNJL 
HYDERkBAD BEL'ICJ-i AT HYDERABAD 

THE HON'BLE M11.NJSTICE V.NEELZtDRI RAO 
VICE C1-IarRMjN 

If D 
THE HON'ELE M/.AnB.GORTY ; MEMBER(zjj) 

ND 

THE RON' BLE hR . T CHz-aDRAsEJcyJJ REDDY 

/ 	 MEHBER(J) 
AND 

THE HON'BLE I4R.P.T.TIRUVENGAJ. :M(A) 

Dated : 	- 7 -1993 

ORDER/JJjct 

C.A. No. 

O.A.No 

T,A.No. 	. 	(w.p. 	. ) 




